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the hon. Ministerplease let me know whether
there is any proposal in which vehicles wili
stop plying one day in a week in Delhi?

SHRI KAMAL NATH: Sir, if the hon.
Member makes any such suggestion, we will
certainly consider it. But as of today there is
no such move.

SHRIJASWANT SINGH: | have already
made...{Interruptions)

AN HON.MEMBER:Is the Government
going to consider it?

(Interruptions)

SHRIKAMAL NATH: Sir, his question is
whether such a proposal is under considera-
tion or not? | would like to say that if the hon.
Member makes such a suggestion,it- cer-
tainly be considered.

(English}

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): | think the House must be grateful
to the hon. Minister of Environment and
Forests because, | think, for the first time, he
has given the figures of pollution in metric
tonnes.
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WRITTEN ANSWERS TO QUESTIONS
[ Translation]
Auction Of Sal Seeds

*389. DR. P.R. GANGWAR: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether sal seeds are being auc-
tioned by Pilibhit Forest Division, Uttar
Pradesh;

(b} if so, the quantity of seeds auctioned
and the amount realised therefrom during
the last three years, year-wise;

(c) whether the sal seeds were not
auctioned this year; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir.

(b) The quantity of sal seeds auctioned
and amount realised therefrom during the
last three years in Pilibhit North and South
Divisions are as under:-
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(c) and (d). In Pilibhit (North Division)
during 1991-92 the total quantity of sal seeds
auctioned was 13,901 Qil. and revenue
realised was Rs. 15.75 lakhs.

[English]
Prohibition Of Dowry

*390. SHRI P. C. THOMAS: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether the evil practice of dowry is
still prevalent in the country;

(b) it so, the steps proposed to be taken
by the Government to prohibit the same;

(c) the incentives proposed to be given
to encourage marriages without dowry; and

{(d) whether the Government propose to
finance those institutions and voluntary or-
ganisations which organise marriages of poor
persons without dowry?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Yes, Sir.

(b) Govemment have initiated various
steps to discourage the giving and taking of
dowry. These include:

i) Amendments were made 1o Dowry
Prohibition Act, 1961 in 1984 and 1986 and
consequential amendments were made in
the Criminal Laws, such as the Indian Penal
Code, Criminal Procedure Code and the
indian Evidence Act. the Dowry Prohibition
Act has since been reviewed again in Janu-
ary 1991,

ii) Instructions have been issued to the
State Governments and UT Administrations
to eflectively enforce legislation relating to
crime against women.
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iif) Mass media compaigns against the
social evil of dowry have also been stepped
up. Through the programmes of electronic
media social awareness regarding the evil is
being disseminated.

iv) a number of schemes for training,
income generation economic development
and various supportive services for women
are being implemented by the Government
to enable women to become economically
independent so that they can withstand
demands for dowry.

v) Schemes for awareness generation
are being implemented through women’s
voluntary organisations, institutions and
Universities for organising camps, legal liter-
acy programme and other activities for cre-
ating awareness of women's rights.

(c) There is no proposal to give incen-
tives tor dowryless marriages.

(d) No, Sir.

Integrated Development Of Small And
Medium Towns

*391 DR. LAXMINARAYAN PAN-

DEYA:
SHRI ATAL BIHAR!
VAJPAYEE:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether any amount was sanctioned
by the Union Government to the State Gov-
emments of Madhya Pradesh, Rajasthan,
Himachal Pradesh and U.P. under the cen-
trally sponsored Integrated Development of
Small and Medium Towns Scheme during
the year 1990-91;

{(b) if so, the amounts sanctioned and
actually released during that year, sepa:
rately; and





